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Sir,
With reference to the subject mentioned above kindly find enclosed

herewith the Action Taken Report in compliance of the order issued on

18.01.2024 (Uploaded on 12.02.2024) by Hon'ble National Green Tribunal in
0O.A. No. 369/2022 Sachin Tomar Vs State of U.P.
Encl. : As above.

Yours faithfully
-5

(Ankit Singh)
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Copy to:

1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. District Magistrate, Muzaffarnagar for information.

3. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal
and necessary action.

4. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
5

. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow for
information.

-$
Regional Officer

A

D/Neeraj Mittal/Letter 2024



452

Comprehensive Report in_ compliance to the order dated 18.01.2024 (Uploaded on 12.02.2024)

passed by the Hon’ble National Green Tribunal in the matter of Sachin Tomar Vs State of Uttar
Pradesh in O.A. No.369/2022

1. Background

In the present O.A No 369/2022, the applicant has filed complaints regarding pollution
being caused by M/s Titawi Sugar Complex, Titawi, Muzaffarnagar. Previously, the Joint Committee
comprising the officials of CPCB, UPPCB and District Administration inspected the industry on
20.12.2022. During inspection, violations were found in the industry in reference to which the joint
committee submitted the joint report before Hon’ble Tribunal with recommendations. In reference
to the violations found, UPPCB Head Office, Lucknow vide letter dated 23.01.2023 issued show
cause notice against the industry along with direction for imposition of Environmental
Compensation until found complying with the above recommendations of the joint committee.

The industry vide letter dated 01.02.2023 has informed the UPPCB that the unit has
complied with all the violations which were noted by the joint team. The industry was inspected on
25.02.2023 and 21.09.2023 and it was verified that the industry has complied with all the
recommendations submitted by the joint committee/show cause issued by UPPCB. In reference to
the above, Environmental Compensation of Rs 20.10 Lakh was imposed on the industry for the
period of non-compliances and the same has been deposited by the industry.

The above compliance report was submitted by the UPPCB before the Hon’ble NGT vide
letter no HO1545/C-3/NGT-290/2023 dated 05.10.2023. On addition to it, a short affidavit was also
filed by the unit (Respondent No. 4) before Hon’ble Tribunal stating that the recommendations/
compliance of directions, issued to the unit vide show cause dated 23.01.2023 by UPPCB, unit has
complied with all the recommendations, also stating that the unit has even largely invested for
afforestation programs and for strengthening environmental compliances.

Hon’ble NGT, on submission of the report and representation of the unit, issued directions
on 06.10.2023 directing the committee to verify the compliances made by respondent no. 4 as
mentioned in its reply. Further, directions were given to District Magistrate, Muzaffarnagar to
constitute a Joint Committee of the officers to verify that no industrial effluent is discharged by any
of the industry operating in Muzaffarnagar in storm water drain and directing the UPPCB to
monitor the quality of the water reaching the river.

With regard to recommendations submitted by the joint committee, UPPCB had earlier
inspected the industry and verified that the recommendations have duly complied by the industry
and the report was submitted before the Hon’ble NGT vide report dated 05.10.2023. In regard to
the short reply submitted by the industry mentioning the plantation carried out by the unit and
regarding the activities carried out through CSR, the UPPCB inspected the unit on 11.01.2024.
During inspection, it was observed that unit has complied with all the activities as mentioned in the
unit’s reply. In compliance to the inspection of all the industries by the joint committee of District
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Administration and UPPCB to check if any type of effluent is being discharged in storm water drain,
inspections were carried out of total 57 industries between dates 05.01.2024 to 10.01.2024. As per
the inspection, it has been verified that treated/untreated water is not being discharged into storm
water drains by any water intensive industry. The joint committee has submitted it’s report before
the Hon’ble Tribunal on 16.01.2024.

Further, the Hon’ble Tribunal observed in order dated 06.10.2023 that they have
encountered several similar conditions before where the project proponents enter into agreements
with the third parties for disposal of fly-ash which are reporting compliance by submitting that the
fly-ash is being disposed off in low lying areas. The Hon’ble Tribunal observed that since fly-ash
generated by coal based industries contains harmful heavy metals, it is appropriate that the same is
not utilized for filling of any agricultural areas and utilized by cement or brick making industry.
Accordingly, vide order dated 06.10.2023 Hon’ble Tribunal directed the Member Secretary, UPPCB
to file an affidavit mentioning the mechanism evolved for verifying the development of green belts
and disposal of fly-ash by the project proponents in accordance with the EC/consent conditions. In
compliance thereof Affidavit dated 15.01.2024 of Member Secretary UPPCB was filed vide email
dated 16.01.2024, wherein it was submitted that the site verification of development of Green
Belts and disposal of fly ash by the project proponent in accordance with EC/consent conditions
was covered in the inspection done by Regional Offices UPPCB. The matter related to disposal of fly
ash in low lying area is also covered by this Tribunal in O.A. No. 744/2022 Moharram Ali Versus
State of U.P. with O.A. No. 277/2021 Liyakat Ali Versus State of U.P.

Latest Order of Hon’ble National Green Tribunal dated 18.01.2024 (Uploaded on 12.02.2024) in
0.A. N0.369/2022

The Hon’ble National Green Tribunal, after considering the joint report dated 16.01.2024,
compliance affidavit submitted by the unit dated 16.01.2024 and affidavit submitted by Member
Secretary, UPPCB dated 15.01.2024 have disposed off the O.A with the following directions:-

.................. 67. In view of the above discussion, the original application is disposed of with the
following directions:-

(i) UPPCB shall verify factual position regarding utilization of treated industrial and domestic
effluent for irrigation by respondent no. 4 and to ensure that 100 % treated effluent, whether
industrial or domestic, is utilized by respondent no. 4 for irrigation and not discharged in
storm water drain;

(i) UPPCB shall also ensure compliance of order dated 06.10.2023 to the extent that no industrial
effluent is discharged by any of the industry operating in Muzaffarnagar in storm water drain,
quality of water reaching the river shall be monitored and appropriate action shall be taken
against the defaulting industries;

(iii) ~ Fly Ash generated by coal contains harmful heavy metals, therefore, shall not be utilized for

filling of any agricultural area and would be utilized by cement or brick making industries.
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Member Secretary, UPPCB shall ensure compliance and monitoring of the above direction;

UPPCB shall finalize mechanism for proper disposal of fly ash by all air polluting industries
within six months and submit Report.

UPPCB shall examine the manner in which fly ash is disposed of/being disposed of by
respondent no. 4 and if it is not complying the norms and directions, take appropriate
remedial, punitive and preventive action in accordance with law;

UPPCB and Divisional Forest Officer, Muzaffarnagar shall find out whether the condition of
minimum 33% of the land to be utilized for plantation purpose has been complied by
respondent no. 4 and if not it shall take appropriate action under law against respondent no.
4 including assessment of environmental compensation;

Respondent no. 4 is directed to deposit the environmental compensation of Rs. 22,10,000/-, if
not already deposited, within two months;

State of Uttar Pradesh and UPPCB shall take steps for recovery and utilization of the amount
of environmental compensation imposed.

UPPCB shall prepare an Action Plan for utilization of environmental compensation and
execute the same for restoration of environment in the area surrounding respondent no. 4
unit by carrying out plantation and such other remedial measures, if necessary, in consultation
with the District Magistrate, Muzaffarnagar, Divisional Forest Officer, Muzaffarnagar and
District Environmental Committee, Muzaffarnagar.

UPPCB shall prepare Action Plan for utilization of the amount of environmental compensation,
and to execute the same in accordance with the statutory provisions, directions by the Hon’ble
Supreme Court of India and this Tribunal and the guidelines issued by the CPCB and adopted
by UPPCB.

68. Reports/Action Plan as directed above be filed within six months by email at judicial-

ngt@.gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF..............coeun... ”

Compliance report for the directions issued by Hon’ble Tribunal in O.A no 369/2022 (Disposed

off) on 18.01.2024 (Uploaded on 12.02.2024)

Direction (i)

UPPCB shall verify factual position regarding utilization of treated industrial and domestic

effluent for irrigation by respondent no. 4 and to ensure that 100% treated effluent, whether

industrial or domestic, is utilized by respondent no. 4 for irrigation and not discharged in storm

water drain;
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Compliance: -

In compliance to the direction, Officials of UPPCB, Muzaffarnagar inspected the unit on
18.06.2024. During inspection, all records pertaining to amount of effluent generated, amount of
effluent recycled for irrigation after treatment, amount of effluent recycled for plantation
purposes, amount for effluent after treatment recycled back to process, amount of domestic
sewage generated and amount of sewage recycled for irrigation/plantation was collected by the
inspecting authority for a period from February, 2024 till June 2024.

Usage of Treated effluent and sewage: - The unit has installed flowmeter at the inlet of the ETP
and STP and outlet of ETP and STP on the recycled pipeline going for irrigation purpose and
plantation purpose. Following are the conclusion regarding recycling of effluent :-

Effluent Treatment Plant :

Month Average effluent Average of treated % recycled | Gapin 100%
discharged effluent recycled (KL/Month) | recycling of
(KL/Month) (Irrigation/ Plantation/ effluent and
Process) sewage
Feb’ 24 20272 13145 64.84 35.16
March’24 20346 16830 82.71 17.29
April'24 19571 10672 54.52 45.48
May’24 7660 6961 90.8 9.2
June’ 24 0 0 0 0

Sewage Treatment Plant :

Month Average sewage |Average of treated sewage | % recycled (KL/ | Gap in 100%
discharged recycled (Irrigation/ Month) recycling of
(KL/Month) Plantation/Process) sewage
Feb’ 24 1200 1200 100 0
March’24 1150 1150 100 0
April'24 1350 1350 100 0
May’24 1370 1370 100 0
June’ 24 1418 1418 100 0

Monthly records of generation, discharge and recycle of effluent and sewage for the last 05
months is annexed as Annexure 1. The log book records and flowmeter readings suggests that the
unit has modified the process and treatment level to achieve 100% since May’24 (Annexure 2).

Direction (ii)
UPPCB shall also ensure compliance of order dated 06.10.2023 to the extent that no industrial
effluent is discharged by any of the industry operating in Muzaffarnagar in storm water drain,

quality of water reaching the river shall be monitored and appropriate action shall be taken against
the defaulting industries
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Compliance: -

It is pertinent to bring in notice of this Hon’ble Tribunal that a separate O.A No 540/2023
Niramaya Jan Utthan Sansthan Vs State of U.P. is under consideration before the Hon’ble Tribunal
related to the industrial pollution of almost all the industries capable of generating water, air and
Hazardous pollution. Hon’ble Tribunal had issued directions in this O.A constituting joint committee
of CPCB, UPPCB, MoEFCC, Ground Water Department and District Administration to carry out
inspections of all the polluting industries, assess pollution in drains and rivers and submit the action
taken report.

In compliance to the same, the joint committee carried out several inspections between
27.12.2023 to 17.01.2024. During inspections, mapping of all the industrial drains were also carried
out along with sample collection of the effluent in drains, in concerned river (Kali West and Hindon)
and industrial effluent samples from different parts of the process.

The joint report has been submitted before the Hon’ble Tribunal. Out of Total 32 identified
industries, following industries were found non- complying with the standards, details as below:-

S. | Name of the Industry Type of Violation Action Taken against the | Remarks
No. Industry found unit
1. |M/s Alpana Papers Pvt. |Pulp & Paper |Pollutant Show cause notice issued |-
Ltd. Jolly Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
2. |M/s Meenu Paper Pvt. |Pulp & Paper |Pollutant Show cause notice issued |-
Ltd., Bhopa Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
3. |M/s Garg Duplex & Pulp & Paper |Pollutant Show cause notice issued |-
Paper Mills Pvt. Ltd., Parameters |u/s 33A of Water Act 1974
Bhopa Road, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
4. |M/s Bindlas Duplex Ltd. | Pulp & Paper |Pollutant Show cause notice issued |-
Unit-1, Bhopa Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
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norms
5. |M/s Bindlas Duplex Ltd. | Pulp & Paper |Pollutant Show cause notice issued |-
Unit-2, Bhopa Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
6. |M/s Agarwal Duplex & |Pulp & Paper |Pollutant Show cause notice issued |-
Board Mills Ltd., Bhopa Parameters |u/s 33A of Water Act 1974
Road, Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
7. |M/s Silverton Paper Pulp & Paper |Pollutant Show cause notice issued |-
Ltd. Unit-2, Bhopa Parameters |u/s 33A of Water Act 1974
Road, Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
8. |M/s Tehri Pulp & Pulp & Paper |Pollutant Show cause notice issued |-
Papers Ltd., Unit-1, Parameters |u/s 33A of Water Act 1974
Bhopa Road, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
9. |M/s Tehri Pulp & Pulp & Paper |Pollutant Show cause notice issued |-
Papers Ltd., Unit-2, Parameters |u/s 33A of Water Act 1974
Bhopa Road, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
10.|M/s S.K. Papers Ltd., Pulp & Paper |Pollutant Show cause notice issued |-
Jolly Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
11.|M/s Silvertoan Pulp & |Pulp & Paper |Pollutant Show cause notice issued |-
Paper (Unit-2) Bhopa Parameters |u/s 33A of Water Act 1974
Road, Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
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found 30,000/- per day for
beyond the |violation period
norms
12.|M/s Silverton Paper Pulp & Paper |Pollutant Show cause notice issued |-
Ltd. Unit-1, Bhopa Parameters |u/s 33A of Water Act 1974
Road, Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
13. | M/s Mahalaxmi Kraft & |Pulp & Paper |Pollutant Show cause notice issued |-
Tissues, Bhopa Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
14.|M/s Orient Board & Pulp & Paper |Pollutant Show cause notice issued |-
Paper Mill Pvt. Ltd., Parameters |u/s 33A of Water Act 1974
Jansath Road, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
15.|M/s Genus Papers & Pulp & Paper |Pollutant Show cause notice issued |-
Board Ltd. (Unit-2), Parameters |u/s 33A of Water Act 1974
Jansath Road, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
16.|M/s Shakumbari Pulp  |Pulp & Paper |Pollutant Show cause notice issued |-
& Paper, Bhopa Road, Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
17.|M/s Siddheshwari Pulp & Paper |Pollutant Show cause notice issued |-
Industries Pvt. Ltd., Parameters |u/s 33A of Water Act 1974
Jansath Road, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
18.|M/s Triveni Engg. & Pulp & Paper |Pollutant Show cause notice issued |-
Industries (Alco Parameters |u/s 33A of Water Act 1974
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chemical complex), in treated as amended with
Bhikki Bilaspur, Jolly effluent imposition of E.C. of Rs.
Road, Muzaffarnagar found 30,000/- per day for
beyond the |violation period
norms
19. | M/s Triveni Engg. & Pulp & Paper |Pollutant Show cause notice issued |-
Industries Ltd., (Sugar Parameters |u/s 33A of Water Act 1974
Unit), Khatauli, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms
20. | M/s Saral Chemtech Pharmaceutic | Pollutant Show cause notice issued |-
LLP, Jansath Road, al Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 20,000/- per day for
beyond the |violation period
norms
21.|M/s Magma Industries, |Pharmaceutic | Pollutant Show cause notice issued |-
Beghrajpur, al Parameters |u/s 33A of Water Act 1974
Muzaffarnagar in treated as amended with
effluent imposition of E.C. of Rs.
found 20,000/- per day for
beyond the |violation period
norms
22.|M/s Gulshan Polyols Food Pollutant Show cause notice issued |-
Ltd., Jansath Road, Processing Parameters |u/s 33A of Water Act 1974
Shernagar, in treated as amended with
Muzaffarnagar effluent imposition of E.C. of Rs.
found 30,000/- per day for
beyond the |violation period
norms

The detailed survey was conducted by the joint committee for assessing pollution load in

drains and rivers which was submitted before the Hon’ble Tribunal in O.A No 540/2023 Niramaya
Jan Utthan Sansthan Vs State of U.P. Further, during inspection of joint committee, no effluent was

found being discharged in the storm water drain.

Direction (iii) & (iv)

Fly Ash generated by coal contains harmful heavy metals, therefore, shall not be utilized for
filling of any agricultural area and would be utilized by cement or brick making industries.
Member Secretary, UPPCB shall ensure compliance and monitoring of the above direction;
UPPCB shall finalize mechanism for proper disposal of fly ash by all air polluting industries
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within six months and submit Report.

Compliance: -

Practice of disposal of fly ash through contractors at nearby low lying areas is not an

effective and eco friendly mechanism because generally it is observed that the fly ash is being

dumped on the agriculture land without having sprinklers and covering the agriculture land

boundary by green covers for arresting the fly ash from traversing in nearby residential areas.

i)

In compliance to the directions of Hon’ble Tribunal dated 06.10.2023, Mechanism for
scientific disposal of fly ash has been prepared and the same was submitted before Hon’ble
Tribunal by Member Secretary, UPPCB, Lucknow in form of report and is annexed as
Annexure 3.

Regarding effective compliance and monitoring of proper disposal of fly ash by industries
as per the mechanism prepared by UPPCB, following actions have been taken by UPPCB:-

The mechanism prepared by UPPCB for proper disposal of fly ash in the State has
uploaded on website www.uppcb.com and have asked the stakeholders for comments,

however, till now, no response has been received.

Member Secretary vide letter No. H14971/C-3/NGT-290/2024 dated 29.07.2024 has
issued directions to all the Regional Officers, to all coal based industries operating in
their jurisdiction w.r.t the mechanism prepared by the Board (Annexure-4).

Industries to ensure that there is no involvement of a third party/contractor for collection
and disposal of fly ash generated. Instead of disposing/dumping the fly ash on land at
several agriculture land/low lying areas on day to day basis, industries to install dedicated
silos for storage of dry fly ash silos for at least sixteen hours of ash based on installed
capacity and it shall be reported to UPPCB on quarterly basis.

Proper agreements/MOU needs to be signed between industries directly with the Cement
industry/brick kilns/fly ash manufacturing units etc. The industry shall also submit the total
guantity of fly ash being sent to users which shall be verified by UPPCB cross verifying the
guantity utilized by the users.

CPCB has authorized the auditors from various technical and recognized institutions for
carrying out the fly ash audits. Industries to involve those authorized auditors for carrying
out fly ash audit and submit the audit report to UPPCB on regular Quarterly basis. Scope of
fly ash Audit shall include verification of ash generation data, verification of fly ash and
bottom ash utilization data based on records of coal receipts/manifest etc for average ash
content of coal and comparing records submitted by the industry.

If industry is found non- compliant in audit, difference in quantity of fly ash generated and
guantity utilized under agreement between generators and users, then UPPCB shall initiate
action against those industries within fifteen days of receipt of audit report.

Industry shall only adopt the mechanism of filling of low lying areas with ash only on the
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construction sites, Road Laying etc (Govt, Semi Govt, Private) which have been approved
by UPPCB, CPCB or other authorized departments.

» Non-compliant industries shall be imposed with an environmental compensation on per ton
basis for unutilized ash during the end of financial year based on the annual reports
submitted

» The ash generated from coal shall be utilized only for (i) Fly ash based products viz. bricks,
blocks, tiles, fibre cement sheets, pipes, boards, panels and construction of Dams; (ii)
Cement manufacturing, ready mix concrete; (iii)Construction of road and fly over
embankment, Ash and Geo-polymer based construction material;(iv) Filling up of low lying
area on the construction sites, Road Laying etc (Govt, Semi Govt, Private) which have been
approved by UPPCB, CPCB or other authorized departments (v)Filling of mine voids; (vi)
Manufacturing of sintered or cold bonded ash aggregate (vii) Export of ash to other
countries;

Direction (v) :-

UPPCB shall examine the manner in which fly ash is disposed of/being disposed of by
respondent no. 4 and if it is not complying the norms and directions, take appropriate
remedial, punitive and preventive action in accordance with law;

Compliance:

Industry vide letter dated 11.07.2024 has submitted complete details of fly ash
generation, utilization and disposal for the last 5 Months (Feb’ 24 till June 24). After scrutiny
of the documents, Officials of UPPCB Muzaffarnagar on inspection dated 16.05.2024 has
verified the documents and accordingly it has been observed that, the industry is not
disposing off fly ash in low lying areas but utilizing it for nearby Brick Making, road
construction, etc

Direction (vi)

UPPCB and Divisional Forest Officer, Muzaffarnagar shall find out whether the condition of
minimum 33% of the land to be utilized for plantation purpose has been complied by
respondent no. 4 and if not it shall take appropriate action under law against respondent no.
4 including assessment of environmental compensation;

Compliance:-

In compliance of above directions, joint committee comprising of officials from Forest
Department and UPPCB jointly inspected the industry on dated 16.05.2024. Report Annexed as
Annexure-5.

During inspection, joint committee has observed that the unit has not covered 33%
of land for plantation purposes. In reference to the violation observed, Regional Officer,
Muzaffarnagar vide letter no 377/C/T-1/MZR/2024 Dated 10.07.2024 issued letter to Head
Office, UPPCB for recommending to issuing show cause notice along with environmental
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compensation. Head Office, UPPCB has issued show cause notice to the industry vide letter
no H15114/C-3/Vayu-208/M.Nagar/2024 dated 01.08.2024 (Annexure 6).

Direction (vii)

Respondent no. 4 is directed to deposit the environmental compensation of Rs.
22,10,000/-, if not already deposited, within two months;

Compliance :-

The industry has deposited the environmental compensation of Rs 22,10,000/- to UPPCB,
proof submitted by the industry is annexed as Annexure 7.

Direction (viii & ix)
State of Uttar Pradesh and UPPCB shall take steps for recovery and utilization of the

amount of environmental compensation imposed.

UPPCB shall prepare an Action Plan for utilization of environmental compensation and use
the same for restoration of environment in the area surrounding respondent no. 4 unit by carrying
out plantation and such other remedial measures, if necessary, in consultation with the District
Magistrate, Muzaffarnagar, Divisional Forest Officer, Muzaffarnagar and District Environmental
Committee, Muzaffarnagar.

Compliance: -

Respondent No 4 has already deposited the EC of Rs 22,10,000/, and for utilization of the EC
deposited for restoration of environment, Regional Officer, Muzaffarnagar has issued directions to
the unit to comply with the following action plan :-

a) Afforestation required around the boundaries of the industry facing towards the nearby
residential area. However, Unit to first plant the trees to complete 33% area of the land for
afforestation.

b) Unit shall install automatic water sprinklers near the area prone to dust/ air pollution to
curb the pollution.

¢) Unit shall arrange for deep de silting of the drain and concerned stretch of river for removal
of sludge and free flow of the drain/river.

d) All the recycling pipe lines in the unit shall be colored green for better understanding of
guantity of water being recycled.

e) Unit shall install automated oil skimmer in the ETP
f) Unit shall plant trees by Miyawaki process in nearby open areas as per availability.

g) Preparation of wetland/pond for recharge of ground water

In reference to the above, compliance letter has been submitted by the industry on dated
11.07.2024 (Annexure-8), details of which is given below :-
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Action taken for | Estimated cost Completed/Not Time line Remarks
utilization of EC (in Lakh) completed required for
for restoration of compliance
environment

04 Nos. New Rain 10.00 Not Completed Nov. 2024 In Factory
Water Harvesters Compound
Plantation of 3.00 Not Completed Sep. 2024 In Factory &
5000 Trees nearby areas
Khusro drain & 2.00 Under Process Sep. 2024 -
pit cleaning
Pond Cleaning 5.10 Not Completed Oct. 2024 Nearby areas

The estimated proposals to be taken by the industry for restoration of environment have
also been consulted with District Magistrate, Muzaffarnagar and DFO, Muzaffarnagar.
Proposal has been accepted by the authorities.

Direction (x) :-

UPPCB shall prepare Action Plan for utilization of the amount of environmental
compensation, and to execute the same in accordance with the statutory provisions,
directions by the Hon’ble Supreme Court of India and this Tribunal and the guidelines issued
by the CPCB and adopted by UPPCB.

Compliance

d)

e)

With respect to utilization of EC deposited to UPPCB for restoration of environment, It is
suggested that the violator industry shall itself utilize amount of EC deposited to UPPCB.
After activities carried out by the defaulter unit and utilization of EC, verification of the
same shall be conducted by UPPCB to ensure that the defaulter unit has utilized EC for
effective restoration of Environment. Only after satisfactory work done by defaulter unit ,
UPPCB shall release the same amount of EC to the unit which was submitted to UPPCB.
Following works can be taken up by the defaulter unit for utilization of EC and effective
restoration of environment :-

Afforestation required around the boundaries of the industry facing towards the nearby
residential area. However, Unit to firstly plant trees to complete 33% area of the land for
afforestation.

Unit shall install automatic water sprinklers near the area prone to dust/ air pollution to
curb the pollution in nearby areas.

Unit shall arrange for deep de silting of the drain and concerned stretch of river for removal
of sludge and free flow of the drain/river.

All the recycling pipe lines in the unit shall be colored green for better understanding of
guantity of water being recycled.

Unit shall install automated oil skimmer in the ETP
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f) Unit shall plant trees by Miyawaki process in nearby open areas as per availability.

g) Preparation of wetland/pond for recharge of ground water

Head Office, UPPCB Lucknow has uploaded the above action plan of utilization of EC on the
website. Further, UPPCB Head Office has also issued directions to all the Regional Officers of the
State to take necessary steps to implement the action plan for utilization of EC by the defaulter unit
for restoration of environment. After verification by the concerned Regional Office,
recommendation shall be sent to Head Office, UPPCB and only after approval from the Head Office,
UPPCB, the amount deposited by the unit to UPPCB as EC shall be released to the unit.

Therefore, the above report is submitted before this Hon’ble Tribunal for kind perusal and
necessary action.

"%

P

(Imraan Ali) (Ankit Singh)
Env. Engineer Regional Officer
UPPCB, Muzaffarnagar UPPCB, Muzaffarnagar
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NNEXURE - 17124
4 y Unit - TITAWI SUGAR COMPLEX

Village & Post Office : TITAWI
Distt. MUZAFFARNAGAR (U.P)
PIN : 251 301

Phone ; 0131-2486496, 2486497
Fax : 0131-2486603

CIN : U14219TN1955PLC000961

/([b?/Lf

INDIAN
POTASH
LIMITED

The Regional Officer

UP Pollution Control Board
Kamal Cinema, Railway Road
Muzaffarnagar

Sub : Details of ETP & STP effluent of our unit.

ETP
Average of treated Gap in 100%
Mot Ayerage effluent effluent o Y%recycled(KL |recycling of
discharge (KI/Month) |recycled(Irrigation/ /Month) effluent and
Plantation/ Process) sewage
Feb-24 20272 13145 64.84 35.16
Mar-24 20346 16830 82.71 17.29
Apr-24 19571 10672 54.52 45.48
May-24 7660 6961 90.8 9.2
Jun-24 0 0 0 0
STP
Average sewage ng?;zgf of rested e iifféﬁnlgog?/o
Manth discharge (KI/Month) |recycled(Irrigation/ El;a Mot effluent and
Plantation/ Process) sewage
Feb-24 1200 1200 100 0
Mar-24 1150 1150 100 0
Apr-24 1350 1350 100 0
May-24 1370 1370 100 0
Jun-24 1418 1418 100 0
Thanking you

For Titawi Sugar Complex

H.O0./Regd. Office : 1st Floor, Seethakathi Business Centre, 684-690, Anna Salai, Chennai - 600 006
Corporate Office : 10-B, Rajendra Park, Pusa Road, New Delhi - 110 060
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487 ANNEXURE-Z 4

BEFORE THE HON’BLE NATIONAL GREEN TR!B‘UNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 369 of 2022

IN THE MATTER OF:

Sachin Tomar ~uApplicant
Versus '

State of UP.&Ors. ... Respondent(s}

AFFIDAVIT OF MEMBER SECRETARY, UTTAR PRADESH POLLUTION
CONTROL BOARD, IN COMPLIANCE TO THE ORDER DATED 06.10.2023
PASSED BY THE HON’BLE TRIBUNAL.

I, Sanjeev Kumar Singh aged about 37 years S/o Shri Lal Sahab
Singh presently posted as Member Secretary, Uttar Pradesh Pollution
Control Board, hereinafter referred as UPPCB, TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow do hereby solemnly affirm and state on oath as

under;

1- That the deponent, in its above noted capacity, is well conversant
with the facts and circumstances of the case and as such

competent to swear this affidavit.

2- That vide its order dated 06.10.2023 this Hon’ble Tribunal has
passed the following directions;

......

12. The Member Secretary, UPPCB is directed to file an affidavit
regarding the amount of environmental compensation which
has been imposed on the project proponents throughout the
State of U.P., the amount which is yet to be realized, the
amount which has been realized and is lying deposited with the
UPPCB, the action plan/proposal for utilization of the amount
for restoration of environment, mechanism evolved for verifying
the development of green belts and verifying disposal of fiy-ash

2
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by the project proponents in accordance with the EC/consent
conditions. It may be added here that this Tribunal has observed
in number of case that the project proponents enter into
agreements with the third parties for disposal of fly-ash which
are reporting compliance by submitting that the fly-ash is being
disposed of in low lying areas. Since fly-ash generated by coal
based industries contains harmful heavy metals, it is
appropriate that the same is not utilized for filling of any
agricuftural areas and is utilized by cement or brick making
industry. These aspects have to be looked into and the
monitoring mechanism needs to evolved to ensure proper
disposal of fly-ash.

......

That, as per the compiled information provided by Waste
Management Division (WMD), U.P. Pollution Control Board has
imposed Environmental Compensation of total Rs. 578.32 Crore
against various defaulter units out of which stay order have been
obtained against Environmental Compensation of Rs. 99.11 crore
by the project proponent from Hon'ble Supreme Court and Hon'ble
High Court.

That, State Pollution Control Board has recovered Environmental
Compensation total amount of Rs. 58.14 Crore, in which
Environmental Compensation of Rs, 10.63 Crore was imposed in
compliance with Hon'ble National Green Tribunal order,
Environmental Compensation of Rs. 1.25 Crore was imposed in
compliance with Commission for Air Quality Management in Capital
Region and Adjoining Areas (CAQM]) direction and Environmental
Compensation of Rs. 46.26 Crore was imposed against the
defaulter units by U.P. Pollution Control Board on the basis of

guidelines issued by CPCB for assessing the Environmental

i

Compensation.
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5- That, a meeting was held under the Chairmanship of Additional

Chief Secretary Department of Environment Forest and Climate

~Change on 04.01.2024 in compliance to the order dated-

17.10.2023 passed by Hon'bie National Green Tribunal in O.A. No.
160/2022 for developing a mechanism for the utilization of the
amount of Rs. 46.26 Crore received in U.P. Poliution Control Board
by imposing Environmental Compensation against the defaulter
units. The minutes of the meeting was submitted by the
Department of Environment Forest & Climate Change in Hon'ble
National Green Tribunal in O.A. No. 160/2022 for approval. The
copy of the response filed in Hon'ble National Green Tribunal is

enclosed as Annexure-l of this affidavit.

6- That the site verification of development of Green Belts and

disposal of fly ash by the project proponent in accordance with
EC/consent conditions are covered in the inspection done by

Regional Offices U.P. Pollution Control Board.

7- That the matter related to disposal of fly ash in low lying area is

also covered in Hon'ble National Green Tribunal in O.A. No.
744/2022 Moharram Ali Versus State of U.P. with O.A. No.
277/2021 Liyakat Ali Versus State of U.P. The draft mechanism for
proper utilization of fly ash generated by coal based industry is
enclosed as Annexure-li of this affidavit. It is also proposed to
select a pioneer agency for study regarding eco friendly disposal of
fly ash generated by coal based industry through Online

Government of India GeM Portal.

Deponent
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VERIFICATION

I, the deponent, named above, do hereby verify that the
contents of the above affidavit are true to my personal knowledge on
the basis of the documents concerned, No part of this is false and

nothing material has been concealed.

Deyp{)&ent :
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“.vw.....8. In the present case we consider it appropriate (o seek response from

the State of Uttar Pradesh as to why amount of environmental compensation imposed
remains unrealized for very long periods even after receipt of the reference from the
UPPCB for realization of the same and as to why the amount for remediation of
environmental damage caused by the violators be not incurred by the State of Uttar
Pradesh immediately on receipt of such references for remediation of the damage
caused to the environment before the same results in irreversible damage to the ecology
and bio-diversity. The amount so spent by the Uttar Pradesh may be recovered from the
violators as arrears of land revenue in accordance with law.

7. The State of Uttar Pradesh is accordingly directed to file its response within

two months by email at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR supported PDF and not in the form of ImagePDF.........."
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Avin EXULAND 2

Draft Mechanism for proper utilization of fly ash generated by coal based
industries in compliance to directions issues by Hon'ble NGT in OA No.
369/2022 Sachin Tomar Vs State of U.P.

Issues relating to disposal of fly ash from coal based industries in State of U.P.

I It has been a general practice by several industries using coal as fuel in
boilers, to dispose the fly ash by filling in low lying areas. However, as a
general practice adopted by the industries, collection and disposal of the fly
ash from the industries is carried out through local contractors.

II:  Industries/Contractors some time execute an agreement with the owners of
lands for disposal of the fly ash. However, instead of usage of fly ash for
filling up the low lying areas, the land is used as an open storage/dumping
site for fly ash.

III.  The lands, being an open area with no adequate cover at the boundaries and
water sprinkling systems, the dispersion of fly ash causes air pollution in the
nearby areas.

IV.  Further, there are possibilities of degradation of top soil by storage/dumping
of coal based fly ash on lands.

V. Hon’ble NGT has also considered the disposal of fly ash in low lying areas
as an unscientific mechanism and have passed directions for proper disposal
of the fly ash. In the matter of O.A. No. 744/2022 with OA No. 277/2021
Moharram Ali Vs State of UP and Liyakat Ali Vs State of UP,Hon’ble NGT
has issued directions dated 22.03.2023as below:

“evveninnn 2t s established that plastic waste and fly ash are being
unscientifically stored and disposed of in violation of Rules and to the
detriment of environment. Such storage and use of landfill through
contractor is not legally permissible. Stand that waste is being used for
cement plants does not appear to be factually correct as no name of cement
plant has been given and needs to be verified by manifest system.
Compensation determined does not take into account financial capacity of
the units fo determine the deterrent element nor the value of the extent of
damage and the cost of restoration... .....
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Draft Mechanism for proper disposal of Fly ash by Large air polluting
industries:-

Practice of disposal of fly ash through contractors at nearby low lying areas
is not an effective and environmental friendly mechanism for disposal of fly ash
because generally it is observed that the fly ash is usually being dumped on the
agriculture land without having sprinklers and covering the agriculture land
boundary by green covers for arresting the fly ash from traversing in nearby
residential areas.

1. With respect to effective disposal of fly ash, MoEF&CC vide notification
dated 31.12.2021 has issued guidelines for utilization of fly ash generated in
coal based Thermal Plants. Similar directions/mechanisms can also be
adopted by other coal based industries. Further, CPCB has Issued OM dated
06.03.2023 authorizing auditors from recognized institutions for regular
auditing of disposal of fly ash as per the guidelines. Hence, taking in
consideration the general on site mechanism adopted by coal based
industries, the following mechanisms can be adopted by other industries in
line with the notifications issued by MoEF&CC and OM issued by CPCB
for coal based Thermal Plants, to ensure that industries are disposing all the
fly ash generated by environmental friendly mechanism :

1) There should be no involvement of a third party/contractor for collection and
disposal of fly ash generated by the industries to ensure proper disposal
of the fly ash being done by industries as per the agreements. Instead of
disposing/dumping the fly ash on land at several agriculture land/low
lying areas on day to day basis, every coal based large units may install
dedicated silos for storage of dry fly ash silos for at least sixteen hours of
ash based on installed capacity and it shall be reported upon to the
UPPCB from time to time. :

i) Proper agreements / MOU needs to be signed between industries directly
with the Cement industry/brick kilns/fly ash manufacturing units etc. The
industry shall also submit the total quantity of fly ash being sent to users
which shall then be verified by U.P. Pollution Control Board cross
verifying the quantity utilized by the users.

iii)As per CPCB OM date 6 March 2023, CPCB has authorized auditors from
various technical and recognized institutions for carrying out fly ash

I
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audits and submission of reports to CPCB and UPPCB. Industries may
involve the authorized auditors for carrying out fly ash audit and submit
the audit report to CPCB and UPPCB on regular basis (Quarterly/Half
yearly/ Yearly)
Scope of Work to carry out the audit may contain the following
important mechanism: -

a. Verification of ash generation data pertaining to the financial year
based on inspection of records of coal receipt/consumption and
average ash content in coal and comparison of this data with the
information provided by the industries.

b. Verification of fly ash and bottom ash utilization data pertaining to the
financial year based on inspection of records of ash supplied to the
user agencies covered under permitted uses/avenues, and comparison
of this data with the information provided by the industries

¢. The compliance audit for ash disposal by the industry and the user
agency shall be conducted by auditors, authorised by Central Pollution
Control Board (CPCB) and audit report shail be submitted to Central
Pollution Control Board (CPCB) and UPPCB on regular basis.
UPPCB shall initiate action against non-compliant industries within
fifteen days of receipt of audit report.

iv)UPPCB after scrutiny of auditor’s reports may, if required re-verify the
quantity of fly ash being generated by the generators and quantity being
utilized by the users under agreement with the generators.

v) On the mechanism of filling of low lying areas with ash, shall be only be
carried out only on the construction sites, Road Laying etc. (Govt, Semi
Govt, Private) which have been approved by UPPCB, CPCB or other
authorized departments.

vi)Non-compliant industries shall be imposed with an environmental
compensation on per ton basis on unutilized ash during the end of
financial year based on the annual reports submitted

vil) Major responsibilities of industries to dispose fly ash and bottom ash.—
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The ash generated from coal shall be utilized only for the following
eco-friendly purposes, namely:-

a) Fly ash based products viz. bricks, blocks, tiles, fibre cement
sheets, pipes, boards, panels;

b) Cement manufacturing, ready mix concrete;

¢) Construction of road and fly over embankment, Ash and Geo-
polymer based construction material;

d) Construction of dam;

e) Filling up of low lying area on the construction sites, Road Laying
etc (Govt, Semi Govt, Private) after the approval by UPPCB,
CPCB or other authorized departments

f) Filling of mine voids;

g) Manufacturing of sintered or cold bonded ash aggregate;

h) Agriculture in 2 controlled manner based on soil testing;

i) Export of ash to other countries;

viii) The compliance audit for ash disposal by industries and the user agency
shail be conducted by auditors, authorized by Central Pollution Control
Board (CPCB) and audit report shall be submitted to Central Pollution
Control Board (CPCB) and UPPCB on regular intervals. Central
Pollution Control Board (CPCB) and UPPCB shall initiate action against
non-compliant industries within fifteen days of receipt of audit report.

ix) The above mechanism shall be uploaded on the website of UPPCB seeking
responses from the stakeholders, after which the mechanism shall be
finalized and directions shall be issued to all coal based industries in the
State of U.P/ Specific conditions shall be included in the CTO issued by

UPPCB.
~

The above draft report is put up for perusal and necessary action please. I‘\

V7

(Pradeep Sharma)
Chief Environmental Officer,
U.P. Pollution Control Board.

W

12



= BN K @
= SR J#99eyvr iz 9 &

'U 2
L UTTAR PRADESH POLLUTION CONTROL BOARD _RNNEX RE-7

wer wer SAAXIXA sf-a s DT A S0 / 2024 e 2.9 ,/07 /2024

R '
090 TgHYT fazEmr 49ie | :

- walt § sl vord v @ Wi Frero P Way ¥ |

TEIE Y, .

mﬂaﬁﬁma%mﬁﬁwmm%ﬁaﬁﬁmmﬁﬁmﬁaaﬂésﬁﬁﬁwﬁm
I FEOIEN] TE A S wond e @ wufe Rrarwo fY 91 & We ¥ Mechanism 39w
foar a1 2, foraer gree w0 oo & f TARRA 3flovo WEa- 369 /2022 WA e qew
?éemqp@oﬁmﬁamﬁaémf?maﬁaﬁﬂmwﬁm@%mw?
fSr@T URL https: '-‘upp.e:h.;.ep.g{.n.iu-en"p;zgu ‘ngi-ordes B | 3RR. Hl0 THoGTI0E BT 30T0 Hea—
369 /2022 WM AW T e s Joulo # 9iRer sy s 18.01.2024 (roers s 12.02.
2024) B favg WEA- 67 (11, IV) Frrag amefig vy gy 2

(iii) Fly Ash generated by coal contains harmful heavy metals, therefore, shall not be utilized
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industries. Member Secretary. UPF'CB shall ensure compliance and monitoring of the
above direction:
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REPORT OF PLANTATION COMPLIANCE BY RESPOND WING. 4 1

Plantation Inspection Report
In compliance of NGT orders OA 369/2022 Sachin Tomar v/s State of Uttar Pradesh and Ors.

Dated 18-01-2024
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REPORT OF PLANTATION COMPLIANCE BY.RESPONDINT NG. 4 Z

Abstract
This teport is in the compliance of CPCB letter 1107502/3 1-1/ /2024 dated 23-02-2024 with
reference to the orders of honorable NGT given in the case of OA 369/2022 Sachin Tomar v/s
State of Uttar Pradesh and ors. Dated 18-01-2024 Divisional Forest Officer, Muzaffarangar has
constituted a joint inspection team (through his letter 3120/18-1 dated 26-04-2024 consisting of
Range Forest Officer Muzaffarnagar Range, Assistant Engineer Regional Pollution Control
Board office Muzaffarnagar; a representative from District Environment comimittee. An
inspection of the premises was done by the team on 16-05-2024. Thé joint team verified the

plantation done in the premises of MS Titawi Sugar Complex of respondent no 4. MS Indian

Potath Ltd.

The plantation done last year was not found sufficient to conclude the 33 percent forest cover as
per the guidelines set up by the Board vide its Office Order no.H-16405/220/2018/02 dt.

16/02/2018”. The plantation 1s éparse (with the exception of Miyawaki Plantation done in two

small patches) and mostly done on avenues and the sidewalks of the internal roads of the sugar

mill complex.
The plants which are planted last year has shown less growth due to over shading by large trees

already present there. Undergoing Construction work has damaged plenty of newer plantation

. done'last year. Sagaun and kanji has shown a good survival rate. Only a single plant of amrood

could be spotted in the whole of newer plantation. It is evident that there is lack of space in the

premises to suffice the 33 percent plantation.

We recommend a compensatory plantation can be done on behalf of respondent number 4 using
their CSR/CER funds to suffice the condition of 33 percent plantation, either on Gram Samaj
land, or another piece of land owned by respondent number 4.

Keywords: Miyanwaki,
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REPORT OF PLANTATION COMPLIANCT BY RESPONIENT NGO, 4 3

Plantation Inspection Report
Titawi Sugar Mill which is a subsidiary of respondent number 4 — MS Indian Potash Ltd,
is located on Muzaffarnagar- Shamli road. This report is for the compliance of orders of

honorable NGTs orders for the case OA 369/2022 Sachin Tomar vs SoUP & ors dated 18-01-

2024

55. The Divisional Forest Officer, Muzaffarnagar is directed to inspect the Sugar Mill and verify the plantation
already made and further plantation required to be made for compliance with the consent condition and submit his
report to the UPPCB which shall issue appropriate directions to respondent no.4 in exercise of its statutory powers

to carry out requisite plantation. (1)

Area of Plantation
As per the guidelines set up by the Board vide its Office Order no.H-16405/220/2018/02
dt. 16/02/2018. The plantation area do not comply the condition of 33 percentage of plantation.

The Plantation cover was found 19.73 percent (5.6375 ha of total area of 28.56 ha')

Species of Plants present in the premises

Apart from 5 species planted last year by the respondent number 4. Which are Sagoon (Tectona
grandis), Atjun (Terminalia arjuna), Amrood (Psidium guajava. Linn), Jamun (Syzygium
) cumini), Shisham (Dalbergia sisoo), Kanji (Milletia pinnata), and Sahjan (Moringa oleifera).
There are plenty of commonly found species present in the premises including Sarraca asoka,

Azadirach indica, Melia azadirach, Grivellea robusta, Callistemom lanceolatus etc.

LKML file attached
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51. Short Affidavit has been filed by respondent no. 4-Project Propcnent vide email dated 16.01.2024. In
its affidavit respondent no.4 has mentioned that Respondent no.4 participated in Vrahad Vraksha Ropan
Maha Abhiyan, 2023, and planted 5000 trees of various varieties such as Sagoon, Arjun, Amrood, Jamun,
Shesf;am, Kanji and Sahjan out of which around 1500 plants could not SMWE, and at present there are
around 3500 trees in the factory premises. (1)

Condition of Plantlets.

Plantlets near the cane truck yard and Temp godown 6 lack a proper irrigation and
ploughing. Tt is hard that they will be able to survive the summers if not taken care properly. Half
of these plants has died already. The Plants near the temple and the residential buildings have
shown better survival rate. Plants such as Moringa oliefera (drumstick tree, ver. Sehjan) and
Tectona grandis (Teak, ver. Sagaun) has shown better growth in comparison to others.

' Plantlets near the ETP are in good condition due to their vicinity to the nttrient rich ETP

water. Only threat they have is the ongoing construction and the scrap metal thrown over them

without any regard to safety of small plantlets.
There are 2 patches of Dense Miyanwaki Plantation present near the ETP which seems 2-

3 years older, which is in good condition but the area of plantation is small.

“pinimum 33% of the land on which industry is established will be covered and properly maintained by

the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office

Order no.H-16405/220/2018/02 dr. 16/02/2018” (1)

Recommendations.
1. Instead of planting fruit trees such as Amrood, which has proven to be lesser survival rate

of last year plantation this time respondent no 4 can plant more shade tolerant plants such

as Jamun, Jamoya (another variant of Jamun vernacular to the place).
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2. Water tolerant species such as Arjun can be planted where water is abundant. (For
example ETP area). Kanji has shown better survival rate in draught like conditions and is
able to survive so kanji can be planted where irrigation cannot be done more frequently.

. Sehjan (Moringa oliefera (drumstick tree) is a fast growing variety you can use to plant it
more where survival of other species is compromised.

Miyawanki Plantation has been successful already in the premises but it has been done in

LS

very small patches. Miyawanki plantation is an efficient way to increase the forest cover.

4. Since there is a dearth of area within the premises respondent number 4 may consider a

compensatory plantation which can be done on behalf of respondent number 4 using their
CSR/CER funds to suffice the condition of 33 percent plantation, either on Gram Samaj

land or another piece of land owned by respondent number 4.

Sl Lt

—
Ty
\
(Aditya Sonkar) (Imran Ali)
Range Forest Officer Assistant Engineer
Muzaffamagar PCB Muzaffarnagar
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1. Sachin Tomar v. State of U.P. & Ors., Original Application No. 369/2022 (I.A No. 279/2022)
(National Green Tribunal, January 18, 2024). Retrieved from
" https://greentribunal.gov.in/gen _pdf test.php?filepath=L25ndF9kb2N1bW VudHMvbmd0
L2Nhe2 Vkb2MyanVkZ2VtZW50cy9ERUxISS8yMDIOLTAXLTE4LZE3MDc3NDAONT

Q4MTUSNDE2NDA2NWNhMGQyNjI30DdjLnBkZg==
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51 v P’ VN EX UKE’? Village & Post Office : TITAWI

P OTAS H oed— Distt. MUZAFFARNAGAR (U.p)

, e PIN : 251 301

" LIMITED IPL

Fax :0131-2486603
CIN : U14219TN1955PLC000961

23.11.2023

The Chief Environment Officer (Circle-3),
UPPCB, Lucknow

Sub : Deposition of E.C amounting Rs.20.10 lacs
Dear Sir

i [ f Recovery
ing i ind i that we have deposited the amount o
is is to bring into your kind information : -
Ehlrst‘f;iate in ti?e account of District administration, Muzaffarnagar though chegues nos_ Eﬁ s
928‘.!]06 988907 drawn on SBI dated 22.11.2023 which was demanded against envir
comper;sation raised by your letter dated 05.10.2023 amounting Rs.20.10 lacs.

that we have already raised our petition vide our ietter_ da_ted 20.10.2023 an‘d
Ptea'se s at:i ted 18.11.2023 to review the environment compensation imposed on our unit.
remmd?i Eiestt(;;i!\f sompl.ianlt towards all environment norms as per law. However, without
g:erjutcji?cie to our rights and contentions, we have deposited the said amount.

Since we did not any relief in E.C. and we have deposited the E.C imposed by you, we therefore
n
request you to revoke the show cause dated 23.01.2023.

With regards,

Y
Loke urmar
Unit Head

Copy to:- Regional Officer, UPPCB, Muzaffarnagar.

Fnel- fie obovt-

H.0./Regd. Office : 1st Floor, Seethakathi Bu

Loy = - IV B =

siness Centre, 684-690, Anna Salai, Chennai - 600 006

L LI o
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Village & Post Office : TITAWI
Distt. MUZAFFARNAGAR (U.P)
PIN: 251 301

Phone : 0131-2486496, 2486497
Fax:0131-2486603

CIN : U14219TN1955PLC000961

INDIAN
POTASH
LIMITED

EHS/TSC/ /{ / b 7"/ oY

The Regional Officer,
UP Pollution Control Board,
Kamal Cinema Building, Railway Road,

] (o

Muzaffarnagar

sub:  Following works has to be done by the unit for utilization of EC and effective

restoration of environment,

Dear Sir,

This is to bring into your kind notice that the following works has to be done by the unit for
utilization of EC and effective restoration of environment.

Action taken Estimated cost Completed/ Timeline

for utilization | in lakh(Rs.) Not Completed required for

of EC for compliance

restoration of

environment

04 nos. New 10 lakh Not Completed | Nov-24 In factory
Rain water compound
harvesters

Plantation of 3 lakh Not Completed | Sep -24 In factory &
5000 Trees nearby areas
Khusro drain & | 2 Lakh Under Process | Sep - 24

pit cleaning

Pond Cleaning | 5.10 lakh Not Completelect -24 Nearby areas

Thanking You,
Yours faithfully

For Titawi Sugar Complex

B

Unit Head /

H.0./Regd. Office : 1st Floor, Seethakathi Business Centre, 684-690, Anna _Salai, Chennai - 600 006
Corporate Office : 10-B, Rajendra Park, Pusa Road, New Delhi- 110 060



